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QUESTION HOUR IN LOK SABHA



QUESTION HOUR IN LOK SABHA

Generally, the first hour of a  sitting  of  the Lok Sabha is devoted to Questions and
that hour is called the Question Hour. It has a special significance in the proceedings of
Parliament. Asking questions is an inherent and unfettered parliamentary right of Members.
It is during the Question Hour that Members can ask questions on every aspect of
administration and governmental activity. Government policies in the national as well as
international spheres come into sharp focus as the Members try to elicit pertinent
information during the Question Hour.

The Government is put on  trial during  the Question Hour and every Minister whose
turn it is to answer  Questions has to stand up and answer for the administration’s acts
of omission and commission. At the same time, through the Question Hour, the
Government is able to quickly feel the pulse of the nation and adopt its policies and actions
accordingly. It is through questions in Parliament that the Government  remains in touch
with  the  people  inasmuch  as  Members are enabled to ventilate grievances of the
public in  matters  concerning  the administration.

Questions  enable  Ministries  to  gauge  popular reaction to  their policies  and
administration; questions also bring to the notice of the Ministers many an abuse which
otherwise would have gone unnoticed.  Sometimes,  questions  may  lead  to the
appointment  of  a  commission,  a  court  of enquiry or even a legislation when matters
raised are grave  enough  to agitate the public  mind and are of wide public importance.

Types of Questions

Questions are of four types: Starred, Unstarred, Short Notice Questions and
Questions addressed to Private Members.

A  Starred Question is one to which a Member desires an oral answer in the· House
and which is  distinguished  by  an  asterisk  mark.  When  a question  is  answered  orally,
supplementary questions can be asked thereon. Only 20 questions can be listed for
oral answer on a day.

An Unstarred Question is one which is not called for oral answer in the House and
on which no supplementary questions can consequently be asked. To such a
question, a written answer is deemed to have been laid on the Table after
the Question Hour by the Minister to whom it is addressed. It is printed in
the official report of the sitting of the House for which it is put down. Only
230 questions can be listed for written answer on a day. In addition, 25 more
questions can also be included in the Unstarred List relating to States under
President’s Rule and the total number of questions in the list of Unstarred
Questions for a day may not exceed 255 in relaxation of  the  normal  limit
of 230 questions.

A Short Notice Question is one which relates to a matter of urgent
public importance and can be asked with a shorter notice than the period
of notice prescribed for an ordinary question. Like a Starred Question, it
is answered orally, followed by supplementary questions.



The Question to a Private Member is addressed to the Member herself/
himself and it is asked when the subject-matter of it pertains to any Bill,
Resolution or any matter relating to the Business of the House for which that
Member is responsible. For such questions, the same procedure is followed
as in the case of questions addressed to a Minister with such variations as the
Speaker may consider necessary or convenient.

The List of Starred, Unstarred, Short Notice Questions and Questions to
Private Members are printed in green, white, light pink and yellow colour,
respectively, to distinguish them from one another.

Notices of  Questions

A Member gives notice in writing addressed to the Secretary-General,
Lok Sabha, intimating one’s intention to ask a question. Besides the text of
the question, the notice states clearly the official designation of the Minister
to whom the question is addressed, the date on which the answer is desired,
as also the order of preference, in the event when a Member tables more than
one notice of questions for the same day.

A Member is allowed to give not more than five notices of  questions,  both for  oral
and written answers,  in all, for any day.  Notices received in excess  of five from  a
Member  for  a day,  are considered for subsequent day(s) concerning that Minister(s)
during the period of that session only.

The normal period of notice of a question is not less than fifteen clear days. However,
the Speaker can relax the required minimum notice period of fifteen clear days to protect
the interest of the Members. A Short Notice Question can be asked with a notice shorter
than ten days but the Member has to state briefly the reasons for asking the question at
such short notice.

Procedure in Lok Sabha Secretariat

On receipt of the notice of a question, it is scrutinized to see that the designation of the
Minister and date of answer have been correctly mentioned in the notice. A computerized
auto ballot is then held in respect of notices received in the Secretariat at the same time
to determine their inter se priority. Separate ballots are held for Starred and Unstarred
Questions. Starred, Unstarred and Short Notice Questions are numbered separately and
entered in separate diaries on the computer software.

The next stage is to examine the notices of questions in the light of Rules of Procedure
and Conduct of Business in Lok Sabha, Directions by the Speaker, provisions of the
Constitution of India and past precedents. A question is primarily asked for the purpose
of obtaining information on a matter of public importance.  Questions that contain
arguments, inferences or defamatory statements or otherwise refer to the character or
conduct of any person except in her/his official or public capacity , are not admitted.
Questions which are in substance repetitions of those that have been answered previously
or in regard to which information ·is available in accessible documents or in ordinary
works of reference are also not admitted. Besides, if the subject matter of a question



is pending for judgement before any court of law or any other tribunal or body set up
under Law or is under consideration before a Parliamentary Committee,  the  same  is  not
permitted  to  be asked. Questions making discourteous references to foreign countries with
whom India has friendly relations  are  disallowed.  Similarly, questions raising larger issues
of policy are not allowed, for it is not possible to enunciate policies within the limited compass
of an answer to a question. Questions containing more than 150 words or relating to a matter
which is not primarily the concern  of  the  Government  of  India are  not admitted. Questions
going into minor details of administration and day-to-day working of the Government/
Organisations are also not permitted.

Keeping the above rules and precedents in view, a question is admitted or disallowed.
Typed copies of the admitted and  edited  questions are then made out on a standard form.
An advance copy of the admitted question is sent online to the  Ministry/ Department
concerned so that they may, on their side, initiate action for collection of information asked
for in the question to prepare a reply.

A Short Notice Question which is of wide public importance is first
referred to the Ministry concerned, if necessary, for furnishing factual
information in the matter and also for indicating whether   the  Minister
concerned   accepts    the short   notice  and,   if  so, the date convenient to her/ him
to answer the question. If the Minister accepts the short notice and the matter sought to
be raised is considered urgent by the Speaker, the Short Notice Question is admitted and
printed in a separate  list in light pink paper in order  to distinguish it from the lists of
ordinary questions. The Short Notice Question is taken up after the Question Hour.

Allotment of Days for Questions

Immediately on fixation of the dates of the sittings of a session of Lok Sabha, allotment
of the days for the answering of questions relating to various Ministries of the Government
of India is made.

For this purpose, the Ministries are divided into five Groups and fixed days are allotted
to groups of Ministries during the week. There is no Question Hour on Saturday, even
if a sitting is fixed for that day.

Separate  lists  are  prepared  for  Starred  and Unstarred Questions which have been
admitted. Admitted questions are entered in the List  of Questions for the day for oral or
written answers, as  the case  may  be, in the order  of  priority obtained   in  ballot  with
the   orders   of   the Speaker.  Not  more  than  five  questions  are admitted in the  name
of  a Member  for  each sitting of which not more than one is put down for  oral  answer.
While  compiling  the  list .of Unstarred Questions, care is taken to see that one question of
each Member is included in the · List of Questions of that date. The remaining Unstarred
Questions are thereafter  put in the list according to inter se priority obtained  in the ballot.
A serial number is allotted to each question. Normally, not more than twenty questions are
placed on the List of Questions for oral answers and not more than two hundred and thirty
questions are placed on the List of Questions for written answers on any one day.  The
Ministries  are  supplied  with  the  lists  of finally admitted questions at least 5 days before
the date fixed for asking the questions.  The soft copies of list of questions are available on
the website of Lok Sabha i.e., http://loksabha.nic.in, six days prior to the date of answer.



A Member whose question has been admitted and which is included in the List of
Questions for oral answer for a particular day, rises in one’s place when the turn of the
question comes and asks the question by reading out its number on the List of Questions.
The Minister concerned answers the question. Thereafter, the Member who had asked the
question can ask only two supplementary questions. After that, the second Member whose
name is clubbed on the question is allowed to ask one supplementary question. Thereafter,
the Speaker may allow one supplementary each to Members who are able to catch the
Speaker’s eye. However, the number of supplementaries permitted on a starred question
depends upon the relative importance of the question. The Speaker accordingly exercises the
discretion in permitting supplementaries. Thereafter, the next question is taken up. The
replies to questions not reached for oral answer during the Question Hour are deemed to
have been laid on the Table of the Lok Sabha along with the replies to written answers.

If on a question being called is not asked or the Member in whose name it stands is
absent, the Speaker may direct that the answer to it be given.

At the end of the Question Hour, i.e. after the questions for oral answer have been
answered, Short Notice Question, if any, for that day is taken up and disposed of in the
same way as questions for oral answers.

Half-an-Hour Discussion

Where answer to a question, whether Starred or Unstarred, needs elucidation on a
matter of fact, any Member can table a notice for raising a Half-an-Hour Discussion
thereon. If the notice is admitted  and gets priority in ballot, such a discussion may be
allowed by the Speaker. Normally, such discussions are held on three days in a week, viz.,
Monday, Wednesday and Friday, except  in Budget  Session when such discussion is
normally not held till the financial business is completed. The discussion is usually held
from 1730 to 1800 hours, i.e. the last half-an-hour of the day’s proceedings. Initiating the
discussion,  the  Member  who  has given  notice makes a short statement and not
more than four other Members, who have given advance notice before 1100
hours on the day on which discussion is to be held, are permitted to ask a
question each for further elucidation of any matter of fact. Thereafter, the
Minister concerned replies.

Telecasting of Question  Hour

The Question Hour is an interesting part of the parliamentary proceedings. Although a
question mainly seeks information and tries to elicit facts on a particular subject, many a
times lively and quicksilver repartees occur between the Members asking the questions
and the Ministers answering them. These repartees are sometimes coupled with flashes of
wit and humour. That is why the Public Galleries and the Press Galleries are packed to
capacity during the Question Hour.

With a view to familiarizing the public at large about the manner in which the
proceedings of the Houses of Parliament are conducted in the Question Hour and how
their representatives raise various issues of national/international importance, proceedings of
the Question Hour in Lok Sabha were telefilmed on 2 December, 1991 and telecast on the
following day in the morning. Earlier, the pre-recorded proceedings of  the  Question Hour



were telecast by Doordarshan on the following day in the morning. From 7 December, 1994,
the proceedings of the Question Hour of both the Houses were telecast live on alternate
weeks throughout the country on  the  national channel  of  Doordarshan  from 1100 hrs.
to 1200 hrs. All India Radio is also broadcasting the proceedings of the Question Hour  of
both  the  Houses  from  2200  hrs.  to 2300  hrs.  the  same  night  on  their national network.
It has been arranged in such a manner that during the telecast of the Question Hour of one
House by Doordarshan, the Question Hour of the Other  House is broadcast  by All lndia
Radio.

With the setting up of the LSTV Channel, the live coverage of Lok Sabha proceedings is
being done by this Channel. As  per practice, the proceedings of Question Hour in Lok Sabha
and Rajya Sabha are telecast ‘Live’/broadcast on Doordarshan/All India Radio on their national
Channels on alternate weeks. While telecasting Question Hour of one  House on the national
channel, Doordarshan telecasts live the Question Hour of the other House on DD News Channel.
If one House is adjourned for any reason, both channels  cover  the  other  House.  DD
News Channel, however switches over  to  other important news items temporarily, if it happens
during live telecast of Question Hour.
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BUDGET IN PARLIAMENT



BUDGET  IN PARLIAMENT

Governments today have come to look after virtually every sphere of human life. They
have to perform manifold functions from maintaining law and order, protecting their territories
to implementation of plans for economic and social betterment. Besides, they provide a variety
of social services like education, health, employment and housing to the people. Needless to
say, Government requires adequate resources to discharge these functions effectively.

Where is this money to come from and who is to sanction the funds? The necessary funds
are mobilised from the country’s resources by way of taxes-both direct and indirect, and
loans- both long-term and short-term, to meet the governmental expenditure. In India, the
principal sources of revenue are customs and excise duties and income-tax on individuals and
companies.

Need for Budget

It is not as if the Government can tax, borrow and spend money the way it likes. Since
there is a limit to the resources, the need for proper budgeting arises to allocate scarce resources
to various governmental activities. Every item of expenditure has to be well thought out and
total outlay worked out for a specific period. Prudent spending is essential for the stability of
a Government and proper earnings are a pre-requisite to wise spending. Hence, planned
expenditure and accurate foresight of earnings are the sine-qua-non of sound governmental
finance.

Parliamentary Control over Finance

Ours is a parliamentary system of Government based on the Westminster model. The
Constitution has, therefore, vested the power over the purse in the hands of chosen
representatives of the people, thus sanctifying the principle ‘no taxation without representation’.

Preparation of Budget for the approval of the Legislature is a constitutional obligation of
the Government, both at the Centre and the State levels. Legislative prerogative over taxation,
legislative control over expenditure and executive initiative in financial matters are some of the
fundamental principles of the system of parliamentary financial control. There are specific
provisions in the Constitution of India incorporating these tenets. For example, Article 265
provides that ‘no tax shall be levied or collected except by authority of law’; no expenditure
can be incurred except with the authorisation of the Legislature (Article 266); and President
shall, in respect of every financial year, cause to be laid before Parliament, Annual Financial
Statement (Article 112). These provisions of our Constitution make the Government
accountable to Parliament.

The Budget

The ‘Annual Financial Statement’ laid before both the Houses of Parliament constitutes
the Budget of the Union Government. This statement takes into account a period of one
Financial Year. The Financial Year in India commences on 1st  April each year. The statement
embodies the estimated receipts and expenditure of the Government of India for the Financial
Year.



Demands for Grants

The estimates of expenditure included in the Budget and required to be voted by
Lok Sabha are in the form of Demands for Grants. These Demands are arranged Ministry-
wise and a separate Demand for each of the major services is presented. Each Demand
contains first a statement of the total grant and then a statement of the detailed estimate divided
into items.

Presentation

In India, the Budget is presented to Parliament on such date as is fixed by the President.

Till 2016, the Budget used to be presented in two parts, viz., the Railway Budget and the
General Budget.  From the year 2017-18, the Railway Budget was merged with the General
Budget and a single document is presented by the Minister of Finance.

The Budget speech of the Finance Minister is usually in two parts. Part A deals with
general economic survey of the country while Part B relates to taxation proposals. By convention
the General Budget was presented at 11 A.M. on the last working day of February, i.e. about
a month before the commencement of the Financial Year except in the year when General
Elections to Lok Sabha are held. In an election year, Budget may be presented twice—first to
secure Vote on Account for a few months and later in full.  However from 2017-18, the date
of presentation of Budget has been advanced to 1st February.

The Union Budget is presented in Lok Sabha by the Minister of Finance, who makes a
speech introducing the Budget and it is only in the concluding part of the speech that the
proposals for fresh taxation or for variations in the existing taxes are disclosed. The ‘Annual
Financial Statement’ is laid on the Table of Rajya Sabha at the conclusion of the speech of the
Finance Minister in Lok Sabha.

Budget Documents

Along with the ‘Annual Financial Statement’, the Government presents the following
documents: an Explanatory Memorandum briefly explaining the nature of receipts and
expenditure during the current year and the next year and the reasons for variations in the
estimates for the two years, the Books of Demands showing the provisions Ministry-wise and
a separate Demand for each Department and service of the Ministry. The Finance Bill which
deals with the taxation measures proposed by Government is introduced immediately after the
presentation of Budget. It is accompanied by a memorandum explaining the provisions of the
Bill and their effect on the finances of the country.

Vote on Account

Prior to 2017, the Budget used to be presented on last working day of February.
Accordingly, the Parliament was not able to vote the entire budget before the commencement
of the new Financial year.  Due to necessity to keep enough finance at the disposal of
Government in order to allow it to run the administration of the country, Government obtained
Vote on Account from Parliament.



The Vote on Account was used to be obtained for two months only.  But during an election
year or when it was anticipated that the main Demands and Appropriation Bill will take longer
time than two months, the Vote on Account was obtained for a period exceeding two months.

However, with the advancement of the date of presentation of Budget, since 2017-18, the
Budget enables Parliament to avoid a Vote on Account and pass a single Appropriation Bill
before the close of the Financial Year.

Discussion

The Budget is discussed in two stages in Lok Sabha. First, there is the General Discussion
on the Budget as a whole. This lasts for about 4 to 5 days. Only the broad outlines of the
Budget and the principles and policies underlying it are discussed at this stage.

Consideration of Demands by Standing Committees of Parliament

After the first stage of General Discussion on the Union Budget is over, the House is
adjourned for a fixed period. During this period, the Demands for Grants of various Ministries/
Departments are considered by Standing Committees concerned (Rule 331G). These
Committees are required to make their reports to the House within specified period without
asking for more time. The system of consideration of Demands for Grants by the Standing
Committees was introduced from the Budget for the year 1993-94, when seventeen
Departmentally Related Committees were constituted. The number of Standing Committees
was raised to twenty-four in 2004. The Standing Committee consists of 31 Members, 21
from Lok Sabha and 10 from Rajya Sabha. The reports of the Standing Committees are of
persuasive nature (Rule 331N). The report shall not suggest anything in the nature of cut
motions.

After the reports of the Standing Committees are presented to the House, the House
proceeds to the discussion and Voting on Demands for Grants, Ministry-wise. The time for
discussion and Voting of Demands for Grants is allocated by the Speaker in consultation with
the Leader of the House. On the last day of the allotted days, the Speaker puts all the outstanding
Demands to the Vote of the House. This device is popularly known as ‘guillotine’.

Lok Sabha has the power to assent to or refuse to give assent to any Demand or even to
reduce the amount of Grant sought by Government. In Rajya Sabha, there is only a General
Discussion on the Budget. It does not vote on the Demands for Grants. Only so much of the
amount is subject to the vote of Lok Sabha as is not a “charged” expenditure on the
Consolidated Fund of India. The “charged” expenditure includes the emoluments of the
President and the salaries and allowances of the Chairman and Deputy Chairman of
Rajya Sabha and the Speaker and Deputy Speaker of Lok Sabha, Judges of Supreme Court,
Comptroller and Auditor General of India and certain other items specified in the Constitution
of India. Discussion in Lok Sabha on ‘charged’ expenditure is permissible but such expenditure
is not voted by the House.

Members have full opportunity to criticise the budgetary provisions during the course of
discussion as also to make suggestions for improving the financial position of the country.



Cut Motions

Motions for reduction to various Demands for Grants are made in the form of Cut Motions
seeking to reduce the sums sought by Government on grounds of economy or difference of
opinion on matters of policy or just in order to voice a grievance.

Appropriation Bill

After the General Discussion on the Budget proposals and voting on Demands for Grants
have been completed, Government introduces the Appropriation Bill. The Appropriation Bill
is intended to give authority to Government to incur expenditure from and out of the
Consolidated Fund of India. The procedure for passing this Bill is the same as in the case of
other Money Bills.

Finance Bill

The Finance Bill seeking to give effect to the Government’s taxation proposals which is
introduced in Lok Sabha immediately after the presentation of the General Budget, is taken up
for consideration and passing after the Appropriation Bill is passed. However, certain provisions
in the Bill relating to levy and collection of fresh duties or variations in the existing duties come
into effect immediately on the expiry of the day on which the Bill is introduced by virtue of a
declaration under the Provisional Collection of Taxes Act. Parliament has to pass the Finance
Bill within 75 days of its introduction.

Supplementary/Excess Grants

No expenditure in excess of the sums authorized by Parliament can be incurred without
the sanction of Parliament. Whenever a need arises to incur extra expenditure, a Supplementary
estimate is laid before Parliament. If any money has been spent on any service during a Financial
Year in excess of the amounts granted for that service and for that year, the Minister of Finance
presents a Demand for Excess Grant. The procedure followed in Parliament in regard to
Supplementary/Excess Grants is more or less the same as is adopted in the case of estimates
included in the General Budget.

Budget of a State/Union territory under President’s Rule

Budget of a State under President’s rule is presented to Lok Sabha. The procedure followed
in regard to the Budget of the Union Government is followed in the case of State Budget also
with such variations or modifications, as the Speaker may make.
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PARLIAMENTARY COMMITTEES1

The functions of Parliament are varied in nature. The time at its disposal is limited. It cannot

make very detailed scrutiny of all legislative and other matters that come up before it. A good

deal of Parliamentary business is, therefore, transacted in the committees. Both Houses of

Parliament have a similar committee structure and are regulated as per rules made by the two

Houses under Article 118(1) of the Constitution.

Broadly, Parliamentary Committees are of two kinds—Standing Committees and Ad Hoc

Committees. The former are elected or appointed every year while the latter are appointed as

need arises and they cease to exist as soon as they complete the task assigned to them.

Standing Committees
Among the Standing Committees, the three Financial Committees – Committees on Estimates,

Public Accounts and Public Undertakings – constitute a distinct group as they keep an

unremitting vigil over government expenditure and performance.

1. Committee on Estimates - Members of this committee are only drawn from the Lok

Sabha. It comprises 30 members. It reports on what economies, improvements in

organisation, efficiency or administrative reform consistent with policy underlying the

estimates may be effected. It also examines whether the money is well laid out within

limits of the policy implied in the estimates and suggests the form in which estimates

shall be presented to the Parliament.

2. Committee on Public Accounts - It has 22 members (15 from Lok Sabha and 7 from

Rajya Sabha). It scrutinises appropriation and finance accounts of the government and

reports of the Comptroller and Auditor General. It ensures that public money is spent in

accordance with the Parliament’s decision and calls attention to cases of waste,

extravagance, loss or nugatory expenditure.

3. Committee on Public Undertakings - It has 22 members (15 from Lok Sabha and 7

from Rajya Sabha). It examines reports of the Comptroller and Auditor General, if any. It

1 Source - Indian Yearbook 2022, Ministry of Information and Broadcasting, Government of India



also examines whether public undertakings are being run efficiently and managed in

accordance with sound business principles and prudent commercial practices.

Besides these three financial committees, there are 24 Departmentally Related Standing

Committees (DRSCs), the functions of these committees are:

A. to consider the demands for grants of various ministries/departments of

Government of India and make reports to the Houses;

B. to examine such bills as are referred to the committee by the Chairman, Rajya

Sabha or the Speaker, Lok Sabha, and make reports thereon;

C. to consider annual reports of ministries/departments and make reports thereon;

D. to consider policy documents presented to the Houses, if referred to the

committee by the Chairman, Rajya Sabha or the Speaker, Lok Sabha, and make

reports thereon.

Ad hoc Committees
Such committees may be broadly classified under two heads:

1. Committees which are constituted from time to time, on a motion adopted by either of the

two Houses to inquire into and report on specific subjects (e.g., Committee on Security in

Parliament Complex, Committee on MPLADS, Committee on Railway convention, etc.);

2. Select or Joint Committees on Bills which are appointed to consider and report on a

particular bill. These committees are distinguishable from the other ad hoc committees as

much as they are concerned with bills and the procedure to be followed by them as laid

down in the Rules of Procedure and Directions by the Speaker/Chairman.




